
BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL 
BANGALORE BENCH, BANGALORE 

DATED THIS THE 14TH AUGUST, 1987 

[I 

Present: Hon'ble Justice Shri K.S. Puttaswamy, Vice-Chairman 

Hon'ble Shri B.N. Jayasimha, 	Vice-Chairman 

APPLICATION NO, 1659/86(F) 

P.S.Kulkarni, 
Cf. M. Raghavendra Achar, 
Advocate, 
No. 1974 and 1975, 
Banashankari 1st Stage, 
Sreenivasa Nagar II Phase, 
BANGALORE. 	 Applicant 

(Shri M.R. Achar,..... Advocate) 

1, Director General of 2. Post Master General 
Post & Telegraphs 	in Karnataka, 
and another 	Bangalore Cird1e, Respondent 

qa1ore 

(Shri M.S. Padmarajaiah..., Advocate) 

U 

This application has come up for hearing before 

this Tribunal today, Hon'ble Justice Shri K.S. 

Puttaswamy, Vice.-Chairman, made the following : 

ORDER 

This is an application made by the applicant 

under Section 19 of the Administrative Tribunals 

Act, 1985 ('the Act'). 

2. 	Prior to 1.1.1973 the applicant was working 

as Post Master at Belgaum. On and from 1.1.1973 

there was a redeployment of IPO line officials, 

resulting in revision of pay scales in the 

various grades. On such redeployment some of the 

officials working in the Department were posted 

as ASPs. But the applicant was not so posted 

and his request to post him as an ASP, allowing 
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him a higher scale of pay was rejected on 7.2.1980. 

Aggrieved by the same, the applicant filed a 

departmental appeal before the PMG, Bangalore, who 

rejected the same on 29.1.1982. A further represen-

tation made by the applicant for reconsideration 

of the earlier decision has been rejected by the 

authorities on 23.4.1984 and 1.5.1984. 

In this application made under Section 19 of the 

Act, the applicant has challenged the earlier orders 

made against him and has sought for appropriate 

directions. In their reply the respondents have 

asserted that this application agitating orders 

made prior to 1.11.1982 cannot be entertained by 

this Tribunal. 

Shri M.R. Achar, learned counsel for the 

applicant strenueontends that this application 

made from the last rejection of the claim of the 

applicant, was well in time and the same should 

be adjudicated on merits. 

5. Shri M.S. Padmarajaiah, learned Senior Standing 
for CentraL Govt. 

Counsel,appearing tor the respondents contends 

that this application in reality and substance 

challenges orders made prior to 1.11.1982 and, 

therefore, this application as ruled by the 

Principal Bench of this Tribunal in V.K. Mehra 

v. Secretary 1986 ATR (Vol.1) 203 reiterated 

by us in Application No. 46/87 in Kshma Kapur 

v. Union of India decided on 12.6.1987, was not 
maintainable. 

We have earlier noticed that the claim made 

by the applicant for redeployment or posting him 

as an ASP was rejected on 7,2.1980 and even the 
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appeal filed against the same was rejected on 

20.1.1982. Without any doubt these adverse 

orders were made against the applicant prior 

to 1.11.1982. In Mehra's case the Principal 

Bench had ruled that orders made prior to 

1.11.1982 cannot be entertained and adjudicated 

by the Tribunal under Section 19 of the Act. 

In Kshama Kapur's case we have held that 

repeated representations made and replies given 

out of sheer courtesy and grace do not extend 

the period of limitation. 

7. 	On the principles enunciated in Mehra's 

—case-and Kshama Kapur's cases, thisapplication 

agitating the orders made prior to 1.11.1982 

cannot be entertained by us. We,theref ore, 

dismiss this application. But in the circumstances 

of the case we direct the ,parties to bear 
10,  

their own costs. 

(K.. 	TTAsAMY)'-'\ \ (B.N. JAYASIWHA)t 
VICE-CHAI RtVAN 	VICE.-CHAIRMAN 

sb. 



REG ISTEBED 

CEI\rIRAL ADIV1INISTRAT IVE TRIBUNAL 
BANGALE BENCH 

Commerci-'l 	plex(BDA), 
Indiranagar, 
Bangalore - 550 038 

Dated : 

APPLICATION NO 	1659/$6(F) 	J( ) 

Applicant 

P.S.Kulkarni 	V/s. Director General of Pests & Telegraphs 
and Anr. 

To 
Shri.P.S .Kulkarni, 
Senior Superintendent

' 
O 

Dharwad Division, 	o13;tE 
Dharwad. 5*0 00$ 

Shri.M.Rahavendra Achar, 
1074*. 1075, 
Banasankari Ist Stage, 
Sreenivasa Nagar II Phase, 
Bangalore. 

4 Post Master General, 
Karnataka Circle, 
Bangalore— 560 0001. 

5. SFri.M.S.Padmara5aiah, 
Sr. Central Govt. Standing 
Counsel, 
High Court Buildings, 
Bangalore— 560 001 

3. The Director General of 
P•sts & Telegraphs, 
20, Ashoka Road, 
New Delhi. 

Subject: SENDING COPIES OF CRDER PASSED BY THE BENCH 

Please find enclosed herewith the copy of 	DER,'/ 

XXX 	passed by this Tribunal in the above said 

application on 	14$87 	- 

J
\u

Cf PUTY REGISTRAR 

(JuDIcIAL) 
1\?Eic1 	as above 



BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL I 	BANGALORE BENCH, BANGALORE 

DATED THIS THE 14Th AUGUST, 1987 

Present: Hon'ble Justice Shri K.S. Puttaswamy, Vice-Chairman 
Hon'ble Shri B.N. Jayasirnha, 	Vice-Chairman 

APPLICATION NO, 1659/86(F) 

P.S.Kulkarni, 
C/i M, Raghavendra Achar, 
Advocate, 
N.. 1974 and 1975, 
Banashankari 1st Stage, 
Sreenivasa Nagar II Phase, 
BANGALORE. 	 Applicant 

(Shri M.R. Achar,.,.,1  Advocate) 

1. Director General if 2. Post Master General 
P•st & Telegraphs 	in Karnataka, and another 	Bangaore CirCle, Respondent 

nqa ore, 
(Shri M.S. Padmarajajah,... Advocate) 

This application has come up for hearing before 

this Tribunal to-day, Hon'ble Justice Shri K.S. 

Puttaswamy, Vice-Chairman, made the following . 
ORDER 

This is an application made by the applicant 

under Section 19 of the Administrative Tribunals 

Act, 1985 ('the Act'). 

2. 	Prior to 1.1.1973 the applicant was working 

as Post Master at Belgaum. On and from 1.1.1973 

there was a redeployment of IPO line officials, 

resulting in revision of pay scales in the 

various grades. On such redepl.yment some of the 

officials working in the Department were posted 

as ASPs. But the applicant was not so posted 

and his request to post him as an ASP, allowing 

. . . 



/ 2 / 

him a higher scale of pay was rejected in 7.2.1980. 

Aggrieved by the same, the applicant filed a 

departmental appeal bef ire the PM3, Bangalore, who 

rejected the same on 29.1.1982. A further represen. 

tation made by the applicant for reconsideration 

of the earlier decision has been rejected by the 

authorities on 23.4.1984 and 1.5.1984. 

In this application made under Section 19 of the 

Act, the applicant has challenged the earlier orders 

made against him and has sought for appropriate 

directions. In their reply the respondents have 

asserted that this application agitating orders 

made prior to 1.11.1982 cannot be entertained by 

this Tribunal. 

Shri M.R. Achar, learned counsel for the 

applicant streriu.Lontends that this application 

made from the last rejection of the claim of the 

applicant, was well in time and the same should 

be adjudicated on merits. 

(/ 
Shri M.S. Padmarajaiah, learned Senior Standing 

for Central,. Govt. Counselappearing tor the respondents contends 

that this application in reality and substance 

challenges orders rrade prior to 1.11.1982 and, 

therefore, this application as ruled by the 

Principal Bench of this Tribunal in V.K. Mehra 

v. Secretary 1986 ATR (Vol.1) 203 reiterated 

by us in Application No. 46/87 in Kshama Kapur 

v. Union of India decided on 12.6.1987, was not 

maintainable. 

We have earlier noticed that the claim made 

by the applicant for redeployment or posting him 

as an ASP was rejected on 702,1980 and even the 
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appeal filed against the same was rejected on 

20.1.1982. Without any doubt these adverse 

orders were made against the applicant prior 

to 1.11.1982. In Mehra's case the Principal 

Bench had ruled that orders made prior to 

1.11.1982 cannot be entertained and adjudicated 

by the Tribunal under Section 19 of the Act. 

In Kshama Kapurs case we have held that 

repeated representations made and replies given 

out of sheer courtesy and grace do not extend 

the periof limitation. 

7. 	On the principles enunciated in Mehra's 

—a-se---and Kshama Kapur's cases, thisapplication 

agitating the orders made prior to 1.11.1982 

cannot be entertained by us. We,theref ore, 

dismiss this application. But in the circumstances 

of the case we direct the,parties to bear 

their own costs. 

'(K.E 	 1(B.N.JAYASIMHA)r' 
VICE -C HAl RWAN 	VICE .-CHAI RWAN 

sb. 

LA T"UTY REGISTRAR 
' T9O, TlIW1 
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